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En view of the fact that he did not oursu'f‘a
Ead if an opportunity is given to the

| specified time, the respondents would not

Adjourned to 27.7.1995,

ME MBER (ADMIN ISTRAT 1VE)
il
MEMBER (JUD X JAL)

Adjourned to 28-7-1995,

Member(Admn.,)

el
Member(Judl,) ;
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Adjourned to 4t week sz Aygust, 95.;
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MEMBER (ADMIN ISTRAT IVE) |
f.
ME MEER (JUD ICIAL) |

Heard both the learned counsels.i
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It is brought to £he notice, during arguj

that the petitioner is Pursuing the méttdr
without exhdusting the remedy of filing #
appedl agindst the impugred order of comgqulqory
retirement . When this aspect was brought

the notice of the petitioneg's counsel até_d
also what would be the position of the Ei
respondents, the counsel for the respondé;f:‘nts,
submitted that even the a@ppeal before the
Gppellate authority is barred by itime, .,

the gemedy before approaching the Trlbunal fu Rt Pk conees
petit ioner to prefer an a@ppeal within a

be depending on the technical plea of
limitation in view oiﬂle Section 14 of the
Limitat ion Act and icwg_efé*&g_,to this

concession, which,in our opinion, is very
fair in the interest of both the parties/o“
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e direct the petitioner to prefer |
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.12k.11.95 an appeal to the appellate authority |
‘ within 15 days from the -date of receipt |
! i of @ copy of this order @and further
i | A ‘
| | girecting that the daid appeal shall be |
| gisposed of within 90 days from the dite
| i® is presented to the appelldte c;uthorj{ty,
this application is disposed of.
| Hend over copies of the orders to
!
| the couhsel for both sides fortjpwith.
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